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what happened about your earlier 
ruling. Please give us a specific re-
ply. You have given an earlier rul-
ing that whenever a document is re-
ferred to, it has to be laid on the 
Table of the House. 

SHRI SHYAMNANDAN MISHRA: 
That document which has been sub-
mitted to you is the property of the 
House. If you say I have returned 
that, you will be accused of siding 
with the Government. Please do 
not do that. We will have a look on 
that document. No power can pre-
vent us from having a look at it. We 
will go through it. 
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MR. SPEAKER: Only tomorrow. 
Today I will see their nature and 
contents. 

(Interruptions) 

12.41 hrs. 

PAPERS LAID ON THE TABLE-
Contd. 

FOREIGN TRAVEL TAX (AMENDMENT) 
RULES, 1974 AND NOTIFICATION UNDER 

CUSTOMS ACT, 1962 

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI_ 
MATI SUSHILA ROHATGI): I beg 
to lay on the Table-

(1) A copy of the Foreign Travel 
Tax (Amendment) Rules, 
1974 (Hindi and English ver-
sions)' publlshed in Notifi-
cation No. G.S.R. 1236 in Ga-
zette of India dated the 23rd 
November. 1974, under sec-
tion 51 of the Finance (No. 
2) Act, 1971. [Placed in Li-
bnl,.,. Bee No. LT-8811!74]. 

(2,) A copy of Notlftcation No. 
G.8.R. 667 (E) .. :<Hindi and 
_Ush versions) published 

in Gazette of India dated the 
27th November, 1974, under 
section 159 of the Customs 
Act, 1962, together with an 
explanatory memorandum. 
[Placed in Library. See No. 
LT-8612 I 74.] 

ANNUAL REPORTS OF NATIONAL BOOE 
TRUST, INDIA FOR 1973-74, INDIAN 
INSTITUTE OF IECHNOLOGY, MADRAS FOR 
1972-73 AND INDIAN INSTITUTE OF 
MANAGEMENT, CALCUTTA FOR 1972-73 
AND UGC (TERMS AND CONDmONS OF 
SERVICE OF EMPLOYEES) AMENDMENT 
RULES, 1974 AND UGC (FITNESS OF 
CERTAIN UNIVERSITIEs FOR GRANT) 

RULES, 1974. 

THE DEPUTY  MINISTER IN THE 
MINISTRY OF EDUCATION AND 
SOCIAL WELFARE AND IN THE 
DEPARTMENT OF CULTURE (SHRI 
D. P. YADAV): I beg to lay on the 
Table-

(l) A copy of the Annual Report 
(Hindi and English versions) 
of the National Boook Trust, 
India, for the year 1973-74. 
[Placed in Library. See No. 
LT-8613i74.] 

(2) A copy each of the following 
Notffications (Hindi and 
English versions) under. sub-
section (3) of section 25 of 
the University Grants Com-
mission Act, 1956:-

(i) The University Grants 
Commission (Terms and 
Conditions of Service of 
Employees) Amendril.ent 
Rules, 1974, published in 
Not1flcation . ,No. G.':;.&' 
1029 in Gazette of India 
dated the 21st September, 
1974. 

(ii) The University Grants 
Commlsalon' (I'itness of 
Certain' 'Un1ver$tt!es for 
Grant) Rui.,·· 1974, pub-
lished in Notification No. 
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[Shri D. P. Yadav] 

G.S.R. 1030 in Gazette of 
India dated the 21st Sep-
tember, 1974. [Placed in 
Library. See No. LT-8614/ 
74.] 

(3) A copy of the Annual Report 
(Hindi and English versions) 
of the Indian Institute of 
Technology, Madras, lor the 
year 1972-73. [Placed in Li-
brary. See No. ~- .

(4) A copy of the Report (Hindi 
and English versions) of the 
Indian Institute of Manage-
ment Calcutta, for the period 
April 1, 1972 to March 31, 
1973. [Placed in Library. 
See No. LT-8616J74.] 

11.45 hili. 

QUESTION OF PRIVlLEGE-Contd. 

IMPORT LICENCE CAsE--Contd. 
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lIR. ·SPEAD"R: Jla)' I tell )'ou that. 
I have made it very clear that so far 
as .the rullnl la concerned, there can-
not be an)' comments Diade. But, if 
there· is anJ other submission that 

you want to make, I can give you one 
or two minutes. But, be very brief. 

~~:~~~

~ I ~' ~ ' ~

SHRI DASARATHA DEB: (Tripura 
East) Mr. Speaker, Sir, since in 
your ruling you have said that the 
C.B.! Report has established a case 
prima facie so far as Shri Tul Mohan 
Ram is concerned and since you 
have earlier said in the House that 
this matter can be discussed in the 
House, we want to know how this 
matter can be discus5'ed without that 
Report? (Interruptions). 

MR. SPEAKER: There cannot be 
any comments on the ruling. But, if 
there is any submission that you want 
to make, you can do so. But, why 
unnecessarily you are taking the time 
of the House and this goes on like 
this every day. 
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MR. SPEAKER : If you want to-
make submissions, for one or two· 
minutes, you can do so. There should 
be nC! points o.! order. 

SHRI P. K. DEO (Kalahandi): In 
your ruling you have said. that there 
should be a discussion .•.. 

MR SPEAKER: There la no ques-
tion of commenting on the ru-linl. 

SHRI P, K. DW:. I am speaking 
about .Shri Tul Mohan .am. (Inter-
t"Uptioft.). You. . have recolDiBed 

me. ( __ '"") 


